I N THE SUPREME COURT OF | NDI A
Cl VI L APPELLATE JURI SDI CTI ON

CVIL APPEAL NO 4525 OF 2013
(SPECI AL LEAVE PETI TI ON( CI VI L) NO. 4560 OF 2012)

GAZAL TANEJA & ORS. APPELLANTS
VERSUS
MAHANAGAR TELEPHONE NI GAM LTD. & ANR RESPONDENTS
TH

CLVIL APPEAL NO. 4526 OF 2013
(@ SPECI AL LEAVE PETI TI ON( C) NO. 5530 OF 2012)

ORDER
1. Leave granted.
2. These appeals are directed agai nst the comon O der passed
by the Hi gh Court of Delhi at New Delhi in C MNo.9447 of 2010 in
R F. A No. 337 of 2010, dated 14.12.2011. By the inpugned Oder, the
H gh Court has vacated the interimorder granted earlier
3. In the facts and circunstances of the case and in view of
t he pl eadi ngs nade by the appellant(s) herein, we are of the opinion
that the High Court was not justified in vacating the interim order
granted earlier. In that view of the matter, we set aside the order
passed by the Hi gh Court.
4. Since the appeal was pending before the Hi gh Court for the
| ast three years, we would request the High Court to dispose of the
Regul ar First Appeal No.337 of 2010 in accordance wth |aw as

expedi tiously as possible.
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5. Al'l the contentions of both the parties are |eft open.

Appeal s are di sposed of accordingly.

....................... J.
(H. L. DATTU)
....................... J.
(JAGDI SH SI NGH KHEHAR)
NEW DELH ;
MAY 08, 2013
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